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CENTRAL ADMINISTRATIVE TRIBUNAL
FRINCIPAL BENCH, NEW DELHI.

0A-330/99
MA-G16/99

New Delhi this the 18th day of March, 1999,

Hon ble Shri S.P. Biswas, Member (A) ’

Sheo M. &, Saxena;
Fw2897, Netail Nagar,
New Delhi-110023. e Applicant

(through Sh. M.P. Saxena, advocate)
versus
1. The Director of Estates,

through its Secretary,
Ministry of Urban Development,

Nirman Bhawan, B
New Dalhi.
Z, The Estate Officer(Litigation),
Directorate of Estates,
Room No. 401, "B Wing,
Nirman Bhawan, New Delhi. e Reswpondeiits

{thirough Sh. Gejender Girl, advocate)

order(oral)

The applicant before us is seeking relief 1in
terms of guashing the show cause notice dated 20.09. 9%
issued in  terms of Sub-Section (3) of Section 7 of the
Public Premises (Eviction of Unauthorised Occupants) Act,
1971, The =ald show cause notice is relewvant for the
purpose of eviction of the premises by an unautﬁoriﬁed

occupant. The learned counsel for the applicant would

submit that an appropriate communication hy the Estate

Officer has since been issuad withdrawing the
cancellation. Under these circumstances, the case Tor

inltiation of action under eviction proceedings does not

survive. None cf the parties dispute this position.
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